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T CENTRAL ADMINISTRATIVE TRIBUNAL 	LIBRARY 
I CALCUTI'A BENCH 

No. OA 350/631/2018 	 Date of order: 18.5.2018 
MA 350/326/2018 

Present: 	Hon'ble Ms. Manjula Das, Judicial Member 

TAPAN KR. PAN 
& 61 OTHERS 

APPLICANTS 

VERSUS 

Union of India through 
The Secretary, 
Ministry of Urban4)evClopnent 
3 Directorateb1Thnnhii,  
New De11'-\ fobis. 

(v 
The Dy. Director4 
Directorate of nnting, 
Gvt. of India, \ \ 

fr'B-Wing,lzl~ 	

. 

irman 

L New Delhi - 

The m 3!iager, 	 . 

C
. 
. 	Govt. XfilndiaP 

D,t Santragachi,, r 
" 	Howraht 'p1.1 1120. 

ARE P014 ENTS. 

For the applicant : \IfChakraborty, counsel 
Ms.?Mondal, counsel 

For the respbndets: 	Mr.B.B. 	' 
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urR D E R ORAL 

Per Ms. Manjula Das, Judiéiai'Member.  

Mr.A.Chakraborty, ld. Counsel assisted by Ms.P.Mondal, id Counsel 

appeared for the applicant and Mr.B.B.Chatteijee, Id. Counsel appeared for the 

respondents. 

2. 	MA 3267/2018 has been filed for joint petition. Since the applicants are 

having common interest and same cause of action, they are allowed to file joint 

application. MA therefore stands allowed. 
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3. 	By making this OA the applicant has approached this Tribunal under 

/ 

	

	Section 19 of the Administrative Tribunals Act, 1985 seeking the following 

reliefs 

office memorandum being F.No. 60/ 16/2009/A-IV (Vol.1) dated 
27.6.2017 and office memorandum F.No. 60/ 16/2009/A-IV (Vol-1) 
dated 15.12.20 17 are not tenable in the eye of law and therefore 
the same may be quashed; 
An order do issue directing the respondent authorities not to 
disturb the service of the applicants and not to give effect/further 
effect to the impugned office memorandum dated 27.6.2017 and 
office memorandum dated 12.12.2017 and office circular dated 
15.12.20 17 issued by the respondents; 
Costs of and incidental to this application; 
Pass such further or other order or orders; 
Leave may be grantedj tqil& this application jointly under Rule 
4(5)(a) of the CAt(?r&edUre)tR&eS, 987' 

op 
4. 	The applicants'1)ave moved the instant OA beirfg aggrieved by the office 
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Ptnnre Ministitv arid the 
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Counsel fqr

en  the applicant tharat4hi-s'daeeçlh 
authorities 'are directeC dCite/a!d dis ose 

26.4.201thin a time fL/I 

ByacceptyC1taYer'th1J.. oünfd 

the present OA by, directing the respondenf 

representation of the pplicariLdated 26.4.20 [8d 

from the da'of reseipt of süch.representation.Thi 
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reasoned and speakiflg,,, e and will be comri 

forthwith. Meanwhiltke orabtdatedj5. 1220 111 

It is made clear thai'Dhave,not goneJnto'tl 

points are kept open for the respondent authorities. 
With the above observation and direction the OA stands disposed of. No 

order as to costs. 

LI 

(MANJULA DAS) 
JUDICIAL MEMBER 
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